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SHRI H ITEN D R A DESAI : From all 
the long replies we have not been able to 
satisfy ourselves as to what exactly is the 
percentage of recruitment in Classes I, II, 
I I I  and IV. He referred to a drive in 
November, 1975 and another in July, 1976.

would like to know whether there has 
been any drive thereafter.

PROF. M \D H U  DAM DAVATE : The 
hon. Mc.-nber should remember that when 
I referred to the absolute figures, I have 
also mentioned th» percentage. There is 
a misnomer that the scats that are reserved 
are on the basis of total number of seats. 
But they are on the brxsis of total number 
of vacancies that arc crcated and to be 
filled from year t.i yc.ir. Therefore, the 
figures and percentaffc that I have quoted 
were in terms of the shortfall that 
was there on the number of 
vacancies that were creatcd and filled. I 
did not give the percentage for Class I and 
Glass II, which is as follows :

Cljws I (SC) Year Quota Persons 
reserved recruited

1976 3 i 18
1974 17 2
1975 69 16

1976 32 —

1974
1975

i 7
90

14
78

Glass I  (ST)

As far as Glass II  is concerned, it is nil 
in 1974 and 1975.

Class I I  (SC) 197?; 36 36
Gl«ss I I  (ST) 1976 7 7

M R. SPEAK ER  : This seems to be an 
important question. I  will examine whe
ther some other time can be given to this 
que^on. Now, I  will not allow further 
su^plementaries on this.

'chairman of India Tobacco Company

•627. Sh RI JY O T IR M O Y  BOSU : 
Will the Minister of LAW  JU STIC E  
AND c o m p a n y  a f f a i r s  be pleased 
to state

(a) whether it is a fact that Shri A. N. 
Haksar, Chairman, India Tobacco Com
pany Limited, Calcutta (previously Im
perial Tobacco Co. Ltd.) sought retirement 
from Chairmanship of the Company and 
later got himself re-employed for a period of 
five years;

(b) if  so, whether Government’s app
roval in terms of the Companies Act was 
obtained to his re-employment as Chair
man ;

(c) the salary and other perquisities 
sanctioned by Government and the total 
amount of retirement benefits he with
drew from the Company; and

(d) the names of other Directors of the 
Company, if any, who have been similarly 
re-employed by the Company and their 
remuneration ?

TH E  M IN ISTE R  O F L.AW, JUSTICE 
AND C O M P A N Y AFFAIRS. (SHRI 
SH ANTI BHUSH.AN) : (a) and (b)

Yes, Sir.

(c) The salary and perquisites sanctioned 
by the Government are given in the state
ment attached.

Shri Haksar was not entided to Gratuity 
and Provident Fund but he received retire
ment benefits, as per the Rules of the 
Pension Fund, amounting to Rs. 3,82,831/
by way of commutation of his pension and 
a pension, after commutation,, of Rs. 
4,493/- per month.
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(d) .Vo other Director o f the company 
was re-appointed in similar circumstances.

Statem en t

(a) Salary of Rs. 7,500/- (Rupees Seven 
Thomand and Five Hundred only) per 
month.

(b) One per cent commission on the net 
profits of the company computed in the 
manner laid down in section 309(5) of the 
Act subject, however, to a maximum of 
50% of the annual salary i.e. Rs. 45,000, - 
(Rupecs Forty Five Thousand only).

(c) Perquisite.  ̂ :

(i) Company's contribution towards Pro
vident Fund : As per rules of the com
pany, but not exceedini? 10% of the 
salary as laid down under the Income 
Tax Rules, 1962

(ii) Company contribution towards Pension! 
Superannuation Fund ; As per rules of 
the company, but it shall not, together 
with the company’s contribution to the 
Provident Fund, exceed 2^%  of the 
salary, as laid down under the Income 
Tax Rules, 196a.

(iii) Gratuity : Not exceeding one-half
month’s salary for each completed year 
of service, subject to a maximum of 
Rs. 30,000/- or 20 month’s salary which
ever is less.

(iv) Medical benefits for self and family : 
Reimbursement of expenses a ctu ^ y  
incurred the total cost of which to the 
company shall not exceed three month’s 
salary, subject to a maximum of 
Rs. 13,000/- fur a period of every three 
years of service.

(v) Leave Travel Concession : For self,
wife and dependent children once a 
year to and from any place in India, 
subject to the condition that only actual 
fares, and no hotel expenses etc. will be 
allowed.

(vi) Leave : 0 :i full pay and allowances
as pi r rules ol the company, but not 
exceeding i month’s leave for every com
pleted, year of service, subject to the 
further condition that leave accumulated 
but not availed of will not be allowed 
to be encashed.

Shri A. N. Haksar, Whole-time Chair
man Director shall also be entided to the 
following perquisites subject to the con
dition that any excess expenditure on the 
above perquisites beyond the limits speci
fied against each of them, together with

the expenditure on the perquisites lii^ed 
below, shall not exceed i/srd of the salary/ 
emoluments of Rs. 30,000/- per annum,, 
whichever is less:—

(vii) Furnished residential accommoda-- 
tion with all facilities and amenities the 
monetary value of which may be evalua
ted as per nile 3 of the Income-Tax 
Rules, 1962.

(viii) Free use o f Car with Driver : Thfr 
m(jnetary value of which may be evalua
ted as per the Income-Tax Rules, 196a.

(ix) Personal Accident Insurance : O f an
amount of the premium of which does, 
not exceed Rs. 1,000/-.

(x) Free telephone facilitity at residence.

(xi) Fees of Clubs, subject to a maxi
mum of two clubs.

SHRI J Y O T IR M O Y  B O SU ; The India- 
Tobacco Company, really, the old Imperial’ 
Tobacco Company has a complete mono
poly over our cigarette tobacco and 
tobacco based industries and has killed 
in the process many Indian enterpreneurs. 
They are one of the worst economic cn- 
minals and experts in under-invoicing 
and other invoice manipulations, main
taining a second line of black money 
dealers and agents. I have got a list of 65 
dealers with me who have contributed 
Rs. 34- 96 lakhs, possibly for financing the 
souvenir of the A IC C  at Gauhati. I want 
to lay it on the Table of the House. I have 
given you a notice in advance as required 
under the rules. I will hand it over to 
you.

M R. SPEAKER; What is your ques
tion :

SHRI JY O T IR M O Y  BOSU ; I am com
ing to it.

The customs duty of Rs. 90- 77 lakhs was 
levied in October, 1972. In May, I975. 
the levy was confirmed by the Madras 
Customs authorities. The appeal was rejec
ted in August, 1976; the revision applica
tion was also rejected in October, 
on 19th March, 1977, that is before the 
Janata Government was to take over the 
reins of the country, the erstwhile Minister 
of Finance, Shri Pranab Mukherjee, exem
pted the Company from paymg Rs. 90 
lakhs and odd which was levied m 1972-

M R. s p e a k e r  
question.

Please come to your
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SH:II jr a r iR M D V ^  B 0 5 U : Sir, this 
is a very important and vital economic 
issuj. You must dilTerentiate between good 
■and bad.

T .ijy  gave a iu2rative job to the son of 
crstwaile chairman of the C;-ntral Board 
of Direct Taxes for suppressing their Agra 
Hotal land price anJ black money deal 
and also the MI MEG factory land deal 
at Faridabad. The tax-evasion case against 
the Company’s Vice-Chairman was sup
pressed.........  (Interruptions) This is the
Congress socialism.

M R . SPEAKER  : All of you please 
•sit down. What is the question?

SH RI J Y O T IR M O Y  BOSU : In this 
.context, I want to put a question. In our 
country, the President’s pension is Rs. 1500 
a month. Here, the pension is Rs. 4000 and 

.odd after commutation. This gentleman 
has been re-employed on a salary of 
Rs- 7.500 a month, .\fter commuting a part 
of the pension and receiving Rs. 3,82,831 
by way of commutation, he is still continu
ing to re.xive the pension after commuta
tion. M y question is what is the normal 
retirement age and at what ai?e did Mr. 
Haksar retire and what was the full pension 
and whether a posh house of his own in 
Mabarani Bagh had been let out to the 
company at an exorbitant rent which had 
been furnished by the company with the 
intention that the house would be taken 
back after some time when the furniture 
and furnishing would be reduced in value ? 
{Interruptions) I am putting a specific 
question. What is the normal retirement 
age and at what age did Mr. Haksar retire 
and what was the pension when he retired; 
whether the company had hired the house 
from Mr. Haksar in Maharani Bagh at an 
exorbitant rent ?

SHRI SH AXTI BHUSH.\N : After 
attaining the age of 50 years, Shri Haksar 
expressed his wish to retire from the 
comapny service as per company rules 
applicable to the category of management 
to which he belonged.

AN HON. M EM BER : Which year?

SH RI SH ANTI BHUSH.\N 
.,was in 1975. (Interruptions)

This

M R. SPEAK ER  : Let him answer.

SHRI SH A N TI BHUSHAN : After 
he retired, he got part of his pension 
co-miuted and othL-r retire:ni.-nt benefits 
to which I have already referred to. Then, 
at the request of the Director, he agreed 
to accept a fresh appointment, (Inlfrrup- 
tions) ■ ■ ’

. SH RI J Y O T IR M O Y  BOSU : I can 
give you the documents.

SH RI SH A N TI BHUSHAN : After 
retirement subject to Central Government 
approval and of the shareholders in the 
general meeting and this was done in 1975.

M R . SPEAKER : What is the normal 
age of retirement ?

SH RI SH AN TI BHUSHAN : I do 
not have information on that.

SHRI J Y O T IR M O Y  BOSU : 50 years.

M R . SPE AK E R : Then you know it.

SHRI SH ANTI BHUSHAN: The other 
question was about some flat in Maharani 
Bagh. I have no information about it at 
present. -

SHRI J Y O T IR M O Y  BOSU: He did 
not answer one question: M ay be he did 
not..........

M R. SPEAKER: You have put four 
questions. How can he answer ?

SHRI J Y O T IR M O Y  B dS U : Whether he 
is aware that the rompany is paying him 
money, directly or indirectly, in England. 
That part, he has not answered.

M R. SPR.\KER; You have not put
It.

SHRI JV O T IR M O Y  BOSU: Now, I 
want to ask the hon. Minister who owes 
an explanation to this House because he 
has succeeded a dirty mental from his pre
decessor. How did the Government ap
prove and under what rules Shri Haksar’s 
reappointment in 1975 as Chairman-Direc- 
tor on a maximum salary and perquisites 
defeating or violating the Government’s 
much publicised policy “ of restraining Di
rectors’ remuneration ?”  Will the Govern
ment now withdraw or cancel this illegal 
sanction ?

SHRI SH ANTI BSUSHAN: This sanc
tion is made under section 269(11) which 
provides that the Central Government shall 
not accord its approval under sub-section 
I in any case unless it is satisfied that it is 
in the interest of the company to have a 
managing or a whole-time Director; that 
the proposed managing or whole-time 
Director is, in its opinion, a fit and proper 
person to be appointed as such and, that the 
Appointment of such person as a managing 
or whole-time Director is not against the 
]}ublic interest and the terms and condi
tions ■ of appointment of the proposed

* itianagitig or '•wBolfc-'time Director are fair'
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and reasonable. (Interruptions) So far as the 
present Government is concerned, the 
present Government is re-examining the 
question of this managerial remuneration 
paid to the company and its approval by 
the Government, and is thinking of draw
ing ap fresh guidelines. So, the v/hole 

question is under examination. As soon as 
fresh guide lines arc evolve:! and settled, 
they will be enforced.

MR. SPE.\KER: Mr. Sur^'anarayana. 
(InUrruptiorS).

SH R i J Y O T IR M O Y  BOSU: Sir, my 
question has not been answered. I beg 
your pardon.

M R . SPEAKER: No. {Interruptions) I 
cannot have different rules.

Sh R I J Y O T IR M O Y  BOSU: He has 
not replied to my question.

M R. SPEAKER: He has replied. It is 
my decision.

SHRI J Y O T IR M O Y  BOSU: I beg
your pardon.

M R . SPEAKER: I will not allow. You
please sit down.

SO M E HON. M EM BERS: He (Minis
ter) is willing to answer that question.

M R. SPEAKER; I will not allow. You 
please sit down.

SHRI JY O T IR M O Y  B O SU : Let him 
assure this House about this illegal sanc
tion.

SHRI SHANTI BHUSHAN: I forgot 
to answer one p:irt o f the question here 
because of the other pari of the question,
I am sorrv I tbra;ot to deal w ith, was that 
whether the Government w ill now  cancel 
this approval which has been.......... {Inter
ruptions).

MR. SP:; VKER: You s;iid that you 
were exa ninini; the cjuidelines.

SHRI SHANTI BHUSHAN: Under the 
Act, at present once an appointment and 
remuneration for a certain period has 
been approved, then there is no power 
with the Government to disapprove it.

About the question whether such a 
power Aould be taken or not, a com
mittee has been appointed to revise the 
Companies Act and the Monopolies Act, 
and this question would be examined as 
to whether such a power should be given 
ornot.

SH RI K.',SU RYAN ARAYAN A: I want 
to know whether this gentleman has 
withdrawn any money before the^new 
appointment and if  so, how much money 
has been withdrawn by him, on what 
account and how much income-tax he has 
paid. I also want to know what are his 
^ecial qualifications or technical quali
fications, business experience..........

SHRI J Y O T IR M O Y  BOSU : Sir, I am 
laying it on the T able..........

MR. SPEAKER: No, no, I would not 
allow. I am not allowing it__ (Intmup*
tions).

SHRI J Y O T IR M O Y  BOSU : Under 
the rules, I have already written to you 
and given an advance copy __

SHRI K . S U R YA N A R A YA N A : Sir, I 
am on my legp.

SH RI J Y O T IR M O Y  BOSU : I want 
a ruling on thi«. I have given a copy. 
[Placed in Library. See No. L T  887/77]. 
I have already written to you.

MR. SPEAKER: AU right.

SHRI K. SU R YA N A R A YA N A : I want 
to know whether this gentleman who has 
been appointed has any business experience 
or any technical qualifications and what 
are the amounts that he has withdrawn 
on retirement, before his new appointment, 
and what arc the conditions of ap
pointment, whether it is for a term of five 
years or three years.

SH RI SH AN TI BHUSHAN: So far 
as the qualifications of Mr. Haksar are 
concerned, he obtained his Master’s Degree 
in Business Administration from Harvard 
University and got training with J. Walter 
Thompson Company, New York. He 
joined the Indian Tobacco Company 
Limited in India, formerly Imperial Toba- 

“ ' Assistant
: to the Briti^ 

Company Limited, 
London, for two years, he was appoint
ed to the Board of IT C  I.td. as Marketini’ 
Director, as Deputy Chairman in igRl 
and as Chairman in 1969.

I could not understand the second 
part. . . .

SHRI K . SU RYA N ARA YAN A: How 
much money— has he withdrawn before 
re-appointment ?

SH RI SHANTI BHUSHAN: I ha»e 
already stated that a part o f his pension, 

was commuted; the amount o f com*
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mutation came to Rs. 3,82,831 and that 
left the remaining pension at Rs. 4,493 
per month.

SH RI K . S U R Y A X A R A Y A N A : Income- 
T ax ?

M R . SPE A K E R : You cannot ask now 
how much income-tax has been paid.

Mr. Kachwai.
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M R . SP E A K E R : No more.

«ft |!PIT : IT, I

WSIT3T : IT, ^  ^  g ;ferr I

«ft 5^  tP ? 5f

• ^ r  'RT if 5PT% t  ?

5rt% ^SfJI : t  ?r Sfft

I  fV  w  : m  % ^  if  %  
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SH RI SH YAM N AN D AN  M ISH RA: 
From the statement laid on the Table of 
the House it is quite evident that we have 
succeeded in creating new Maharajahs 
who are more affluent and prosperous than 
the old ones. The question that arises is 
whether the Janata Government, in keep
ing with its manifesto that it would bring 
down the level o f disparity to i: io , is 
thinking in terms of bringing about a dras
tic change in the salary, commission and 
perquisites structure of the functionaries 
in the private sector. Secondly is this the 
same gentleman who had been one o f the 
largest feeders o f the coffers o f the previous 
ruling Party and, if  so, is any action being 
taken in the matter o f the permitted level 
o f advertisement being exceeded by him. 
Further, why does this gentleman continue 
to be on the Board of Directors o f the 
Reserve Bank of India ? Why has not the 
Government thought it fit to reconstitute 
the Board of Directors o f the Reserve Bank 
of India after expelling this person from 
the Board ?

SH RI SH AN TI BHUSHAN: So far 
as removing disparities between the in
comes of one group of individual and 
another group of individuals is concerned, 
there is in fact a provision to that effect 
which was introduced a couple of years 
back in the Companies Act itself and I 
am happy to state before this House that 
the Government is seized of the problem 
and some thought has already been 
devoted to this question of revision of 
guidelines in the m:itter o f managerial 
remuneration of Directors. . . .

SH RI SHY;AMNAND.AN M ISH RA : 
Is it in keeping with your manifesto ?

SH RI SH ANTI BHUSHAN: A decision 
has not been taken so far as to what should 
be the revised guidelines but as soon as 
a decision is taken in regard to the revision 
o f the guidelines, it will be enforced.

So far as the Reserve Bank is concerned 
I am sorry to say that I have no information 
in this regard.

So far as advertisement is concerned—  
namely the advertisement given to Parties 
by various companies— substantial infor
mation has been collected and Government 
is devoting its thought to wh.it is the 
policy that should be adopted in regard 
to these matters. Very soon, some decision 
will be taken.

DR. SU BR AM A N IAM  SW AM Y: I 
am happy that the Minister has given 
an assurance about revision o f guidelines. 
This u  very necessary because there seems 
to be an impression gaining ground that 
lome people who had supported t he 
Emergency and went far b^rond w h it ' 
w ai cxpected o f them and gained Mm e
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position, are now making sure that they 
go back to the same position through 
the back door. Therefore, I would ifice 
to know whether he has been able to esti- 
m ite  the actual salary after quantifying 
*11 the perquisites on pre-tax basis: would 
he give at least an estimate as to how much 
he thinks Mr. Haksar is actually receiving 
per month? This figure o f Rs. 7500 is 
a misleading one and my own estimate 
shows that it is over a lakh o f rupees. I 
would like, therefore, that the Minister 
may clarify whether it is Rs. 1,40,000 so 
‘that the House may know exactly how 
much he is drawing.

SH RI SH ANTI BHUSHAN: I am 
not in a position to say what the nii.Tnti- 
fication of the various perquisites and 
market value etc. would be.

SH RI K . L A K K A P P A : There are 
■some executives who are not on the Board 
and they are also getting exhorbitant 
salaries and other perquisites. The Law 
Board, which is connected with the 
Company Law and certain other proced
ures have been completely by-passed. 
Some people are getting more than Rs 
35,000 because this Tobacco Company 
is a very large company. There are so 
many executives o are not on the Board 
but who are getting sumptuous salaries. 
What are the guidelines that you are going 
to take to streamline the Company 
aBairs so far as the executives are concer- 

ined ?

SH RI SH AN TI BHUSHAN: Hon. 
member Ls quite right that the Companies 
Act gives power to regulate the remu
neration o f the executives and directors
i. e. those who are at the managerial level. 
So far as other employees are concerned, 
Government has no power under the 
(Companies Act to regulate their salaries.

PROF. P. G. M A V A LA N K A R : The 
Hon’ ble Minister’s reply has been hesitant 
and apologetic. He says Government arc 
helpless and have no power. I ran 
understand his helplessness because of 
lacuna in the Act concerning Companies 
Affairs. He Is a Minister o f Law and 
Justice also. I would, therefore, ask him. ..

M R. SPEAKER: Justice according to 
law.

PROF. P. G. M A V A LA N K A R : I 
would like to ask him whether 
he has new guidelines to propose and 
implement about the general behaviour 
o f  the Chief Executives and managerial 
« a d ra  at the very high levd in various 
girinNe ^odqpaiita 10 «  to bring those

perquiiites— salary, allowances and other 
benefits— in tune with the requirements 
o f eflSciency o f the business rather than 
a display o f mere conspicuous consumption 
which is wholly out o f tune with the req
uirements, needs and demands of the 
country’s situation ? How long will the 
Government o f Janata Party tdce 
in this matter, not only in 
formulating the new guidelines but 
also in coming to this House for drastic 
revision of the Cdiiipanies Act so that he 
may as early as possible get rid of the helj)- 
lessncss that he pleads ?

M R. SPEAKER: As soon as possible.

SH RI SHANTI BHUSHAN: So far 
as the guidcHnw bi ing evolved by the 
Government arc concerned, they are only 
in terms of the present Act viz., relating 
to those cauporics i.<‘. Directors and so 
on who are covcred by the Act. But so 
far as other question raised by the hon. 
member is concerned i.e. bringing the 
other employees within the purview of the 
Government regulation, th.at can be ex
amined by the C^immittee which had been 
recently appointed of which Mr. Speaker 
you were the Chairman till a couple of 
days back. Since you have been elected as 
Speaker, some other Chairman will be 
appointed. That committee is expected 
to submit the Report by the end of this 
year. The committee will go into the 
revision aspect of the Companies Act.

SH RI S. NANJESHA G O W D A : Tobac
co Company is purchasing tobacco at a 
very low rate from the farmers. The condi
tion of those farmers..........

M R. SPEAKER: He cannot answer 
this.

SH RI S. NANJESHA G O W D A: They 
work hard in the fields. But they do not 
get even Rs. 1,000 or Rs. 2,000 a year. Will 
the Government think of protecting the 
interest o f thefarmers ?

SH RI SH ANTI BHUSHAN: The ques
tion of protecting the farmers by any pro
vision in the Companies .Act would not 
arise because the Companies Act with a 
certain situation does not concern the pur
chasers o f raw material.

M R . SPEAKER: Question Hour ia 
over.

We now take up the Short Notice 
Question, please.




